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0A.221/94 2 dt,19-2-97

Judgement

Oral ord8r (per Hon. Mr. R. Rangarajan, Member (Admn)

None for the applicant. Sri K. Bhaskar Rao for the
respondents.
1, As this is an old OA instituted in 1994, the OA is
disposed of in accordance with Rule 15(1) of CAT Pxocedure
Rules, 1987. d
2. The applicant registered his name in the Employment
Exchange, Medak District on 12-6-1990, His name was
sponsored by Employment Exchange, Sanga Reddy, for consi-
derationTZ%ﬁ;ost of Millwright (SS) in the respondent's
project. By letter dated 16-2-1991 he was asked to appear
fava test/interview at Yeddumailaram on 6-3-1991. He was
interviewed on that day. He was asked by letter dated
22-4-1991 to produce the employment card on or before
6-5-1991., He produced that card on that day. On 3-6-91
three sets of attestation forms were sént to him asking him
to complete forms and subgit them on or before 21-6-91.
The applicant complied with the order. On 26-8-1991 two
more sets of attéstation forms were sent for filling the
same. and -submit _them en‘@;ebefpﬁé:r3—9f91. The applicant
stated that he had completed that formality also. There-
after the applicant complains that he has ncbreceived any
posting order. He also submitted that the Employment
Exchange has deleted._his'name. from the rollsa.q'fﬁ'e
respondents organisation informed the Employment exchange
of his selection to the post of Millyright(SS). 1In view of
the deletion of his name from the Employment Exchange, his
name was hot sponsored to other organisations when appli-

cations were called for, by other organisation from the

Sangareddy Employment éxchange.
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3, This OA 1s filed praying for a direction to the
respondent  to issue him posting order to the post of
Millwright #£orthwith.

4, A reply has been filed in this connection. The
respondent: admits that the applicant was empanelled

for the post of Millwright(SS) and his name stands at
Si.No.s of the Selection list., But he could not be
éppointed in view of the non-availability of the vacancy.
It is further submitted that in the attestation form it
has been clearly stated that sending of the attestation
forms 1s not a guarantee for appointment and that he
should await hié chance as and when arises., The
respondent fairly stated that the selection list is still
in force and his case will be considered for appointment
in his turn when requirement for candidates for the post
of Millwright(SS) arises in future.

5. The respondent also submitted that they have not

regard to his appOintmént. They have only informed that
the applicant has been selected and that his name should
still be kept on the live register '1tﬁe emp loyment
exchange and also renfew his employment card as and when
he approaches the Employment exchange. This would mean
that the Sanga Reddy Employment exchange cannot éelete
his name from the register and his name should be
sponsored to other orgahisations as and when other
organisations request for sponsoring of candidates,

6. The applicant cannot demand appointment just because
he was kept in the panel, He can be appointed only 1if
there is vacancy and his turn has come, As the respon-

dent fairly conceded that the Selection list is still in
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force and his name will be considered for appointment
when the vacancy arises in future and by then his turn
also comes. 1In view of that no direction is necessary
in regard to his appointment. The respondent will
adhere to the statement made by him in the reply.

7. If the District Employment Officer, Sangareddy, has
erroneously deléted his name from the live register of
the Emplo§ment exchange, the applicant should inform the
Employment Exchange, Sangareddy, to rénuew his name in

the live register in view of the statement by the respon-

‘dent organisation in this OA. We are not in a position

to give any direction to the Employment Exchange as
Employment Exchange, Sangareddy is not a party to this OA.
The applicant may submit a representation to the said
Employment Officer and request for his enlistment in the
live register;

8. With the above observations the CA is disposed of.

No costs,

(B.S.-Jai Parameswar) (R. Rangarajan}

#///////’ﬁ;mber {judl.) B Member (Admn)
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